
CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH 

 
O.A. No.815/2017  

 
New Delhi this the 9th day of March, 2017 

 
HON’BLE MR. V.  AJAY KUMAR, MEMBER (J) 

HON’BLE MR. P.K. BASU, MEMBER (A) 
 
B. Naveen Kumar 
Aged about 51 years 
S/o Late T.V. Balakrishna Pisharody, 
At present working as Deputy Director (Law) 
(on deputation)(Group A) in Competition 
Commission of India,  
K.G. Marg,  
New Delhi 
Residing at Plot No.17, Jagran Apartments, 
Flat No.A-702, Dwarka,  
Sector 22, New Delhi-110077.              ….Applicant 
 
(By Advocate: Ms. Bindu K. Nair) 
 

Versus 
 

1. Union of India 
 Through its Secretary, 

Ministry of Finance,  
Department of Revenue, 
North Block,  
New Delhi-110001. 

 
2. The Director, 
 Directorate of Enforcement, 
 6th Floor, Lok Nayak Bhawan, 
 Khan Market, New Delhi-110001.  …. Respondents 
 
 

  ORDER (ORAL) 
 

By Mr. V. Ajay Kumar, Member (J): 
 

Heard the learned counsel for the applicant. 
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2. The applicant filed the present O.A. seeking the following 

reliefs:- 

“(i) To call for records in this case and issue a writ of 
Mandamus or any other appropriate Writ or Order or 
direction directing the first respondent to grant Modified 
Assured Career Progression with effect from 27.01.2016; 
AND 
 
(ii) To consider the representations of the applicant in a 
time bound manner; AND 
 
(iii) To grant such other and further relief as warranted 
by the circumstances of this case and deemed proper in 
the interest of case”. 
 
 

4.  It is submitted that the applicant made Annexure A-1 

representation dated 08.02.2016 to the respondents ventilating his 

grievances. However, the respondents have not passed any orders 

thereon till date.  
 

5. In the circumstances, the O.A. is disposed of at the admission 

stage, without going into the other merits of the case, by directing 

the respondents to consider the Annexure A-1 representation dated 

08.02.2016 of the applicant and to pass appropriate speaking and 

reasoned orders thereon, in accordance with law, within 90 days 

from the date of receipt of a copy of this order. No order as to costs. 

Let a copy of the O.A. be enclosed to this order. 

 
 
(P.K. BASU)                     (V.  AJAY KUMAR)    
Member (A)                 Member (J) 
 
cc. 


